
1 
  GR Case No. 94/2017 

DISTRICT: DIMA HASAO 

IN THE COURT OF S.D.J.M, HAFLONG, DIMA HASAO. 

   CASE NO: GR No. 94/2017  

            U/S. 386 of IPC  

State of Assam 

       V/S 

Sri Ramkutlungbe Diame @ Along @ Ramjee 

 

PRESENT:    Jafar Md. Azizul Karim Tapadar, AJS 

    Wednesday, the 8th day of May, 2019 

 

APPEARANCE: 

For the State:    Ld. APP  

For the Accused:   Ld. Advocate Joykanta Kemprai. 

  

Date of Evidence: 05/07/2018, 03/08/2018 & 14/02/2019 

Date of Argument:   02/05/2019 

Date of Judgement:  08/05/2019 

 

     JUDGEMENT 

1. The FIR has been lodged by informant Jayant Singh, IPS, SDPO, Maibang 

on 24-06-2017 before the Officer In-Charge Mahur PS stating inter-alia 

that on 23-06-2017 at 3:00 PM on an information provided by source 

about a person believed to be involved in extortion activities and having 

membership of the outfit NSCN (IM), named Ramkutlungbe Diame @ 

Along @ Ramjee, S/O- Late Ramraing Diame was apprehended at the 

National Highway under jurisdiction of Langting PS by a team under 

himself SDPO, Maibang, Shri Nayanmoni Singha (OC Langting), 10 

personnel of 43 Assam Rifles from Jatinga Company. The apprehended 

accused was taken to police station where on interrogation he revealed 

that he is a member of NSCN(IM) working in the residence of one David 

Sir of Jalukie who is a cabinet minister in self-styled government of NSCN 

in Nagaland. He revealed that he had stolen arms (One AK-47) from 

NSCN camp and ran away with it and subsequently had joined the 

banned outfit NSCN (K) from where he was called back by Mr. David of 

Jalukie, Nagaland mentioned above. The apprehended accused further 

revealed following information about his extortion activities- 

a) That he successfully extorted Rs. 10,000/- form one Islam 

(businessmen) of Mahur. 

b) That he successfully extorted Rs. 5,000/- from one rice supplier of 

Mahur. 

c) That he successfully extorted Rs. 20,000/- from one Biplab Baidya 

(Joypur Thana) of Silchar. 
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d) That he successfully extorted Rs. 10,000/- form one Road Contractor 

named Korben of Haflong who works in Mahur as well. 

e) That he successfully extorted Rs. 10,000/- form Paudaming (Executive 

Member) NCHAC. 

f) That he in the year 2010 was involved in holding one contractor 

captive in jungle as a part of an abduction of a contractor from 

Tamenglong town from area around student colony of Tamenglong 

along with accomplices Paolin, Aangbe, Asabe, Suiba under command 

of one Auang. 

Hence the case. 

 

2. On receipt of the FIR on 24-06-2017, case has been registered vide 

Mahur Police Case No. 08/2017 dtd. 24-06-2017, U/S. 

120(B)/121/121(A)/386 of IPC and after completion of investigation, 

charge sheet no. 06/2017 dtd. 31/07/2017 has been submitted U/S. 386 

of IPC against the accused person Ramkutlungbe Diame @ Along @ 

Ramjee. 

 

3. During the proceeding of the case, accused person has appeared before 

the court and relevant documents were furnished to him under section 

207 of Cr.P.C.  

On perusing the materials available on record prima facie case U/S. 386 

of IPC has been found against the accused and accordingly formal charge 

has been framed against him under aforesaid section of law. 

Content of the charge has been read over and explained to the accused 

persons to which, he has pleaded not guilty and claimed to be tried. 

 

4. During trial prosecution has examined 4 witnesses viz. HC Moni Kanta 

Singha as PW.1, Anwar Hussain as PW.2, Jayanta Singh, the informant as 

PW.3 & SI Sanjeeb Terang, the I/O as PW.4 and submitted documents 

viz. Exhibit.1, the seizure list & Exhibit.2, the FIR. 

The statement of defence of accused U/S. 313 CrPC has been recorded 

on the basis of the evidence on record. 

The defence side did not adduce evidence or submit any document. 

POINTS FOR DETERMINATION 

5. Whether accused Ramkutlungbe Diame @ Along @ Ramjee on 

23/06/2017 has been apprehended for commission of extortion of money 

from Islam of Mahur amounting to Rs.10000/-, one Rice Supplier of 

Mahur amounting Rs.5000/-, Biplob Baidiya of Silchar amounting to 

Rs.20000/-, Road Contractor named Korben of Haflong amounting to 

Rs.10000/- & Paudaming, Executive Member of NCHAC amounting to 

Rs.10000/- and thereby accused has committed an offence punishable 

U/S. 386 of IPC?  
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6. I have heard arguments of both sides and carefully examined the 

evidence on record and came to the conclusion as mentioned under. 

DISCUSSION on EVIDENCE, DECISION, and REASON THEREOF 

7. PW.1, Moni Kanta Singha, during his examination in chief deposed that he 

knows the accused as well as the informant. 

That occurrence took place in the year 2017 on a certain day during the 

day time. 

That on that day 2 persons from Changpijang were kidnapped. 

That after 2 days both the kidnapped persons returned back. 

That in connection to this one person was apprehended a few months 

later. 

That from the possession of that person a few articles were seized.  

Ext.1 is the seizure list. 

Ext.1(1) is his signature. 

 

During cross-examination PW.1 deposed that he doesn’t know the content 

of the seizure list. 

That he has put his signature on the seizure list at the instruction of his 

superior. 

That seized articles were not recovered from the possession of the 

accused. 

That he doesn’t know anything as regarding the matter of any extortion. 

That accused is not the person arrested in connection with the kidnapping 

matter stated by him in his chief. 

 

8. PW.2, Anwar Hussain, during his examination in chief deposed that he 

knows the accused as well as the informant. 

That he doesn’t remember anything about the occurrence. 

That he has put his signature in Ext.1 seizure list. 

Ext.1(2) is his signature. 

 

During cross-examination PW.2 deposed that he doesn’t remember the 

content of the seizure list. 

That he doesn’t remember from whom the seized articles were recovered.  

 

9. PW.3, Jayant Singh, the informant during his examination in chief 

deposed that he knows the accused. 

That he has been posted as SDPO, Maibang form January 2017 to 

December 2017. 

That in that period on a particular date which he was not able to exactly 

recollect, they got information that a cadre of NSCN(IM) which has 

switched to NSCN(KM) named as Along in involved in extortion activity in 

Mahur & Haflong area. 
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That on the basis of that information they learnt that said miscreant is 

proceeding from Lumding towards Mahur. 

That his team along with him intercepted that miscreant whose photo was 

available with them, at Langting area & was apprehended in the National 

Highway. 

That on interrogation accused disclosed the name of the persons from 

whom he has extorted money and also disclosed that he is working under 

one David who is continuing NSCN work parallelly in Nagaland. 

That accused also disclosed that he has been a participant in the 

kidnapping matter done in the year 2010 at Tamenglong. 

That accused also disclosed that for about 3 months he could flee away 

from the vision of Assam Rifles who were at that time conducting search 

operation for apprehending him. 

That he then handed over the accused to the Mahur PS & at that time he 

has lodged the FIR. 

Ext.2 is the FIR. 

Ext.2(1) is his signature. 

 

During cross-examination PW.3 deposed that he didn’t search the 

accused. 

That accused was apprehended by their co-ordinating team. 

That at that time of search no document were recovered reflecting the 

accused to be member of NSCN. 

That FIR has been drafted on his dictation. 

That at the time of search no article related to extortions were recovered. 

That he can’t say whether I/O has examined the persons who were 

disclosed to be extorted by the accused. 

That at the time of interrogation accused disclosed his name as 

Ramkutlungbe Diame. 

PW.3 denied the fact that accused has not been involved in the extortion 

matter as alleged in the FIR. 

PW.3 denied the fact that what so ever he has deposed are not true. 

 

10. PW.4, SI Sanjeeb Terang, the I/O during his examination in chief deposed 

that on 24.06.17 FIR has been lodged. 

That at that time he was the O/C Mahur PS. 

That IPS Jayant Singh has lodged the FIR along with handing over 

accused person & seized articles. 

That he registered the case & undertook the investigation himself. 

That he examined the complainant & seized the articles in presence of 

witnesses. 

That he interrogated the accused person & then arrested him & 

forwarded him to Hon’ble Court. 

That he recorded the statement of witnesses, visited the PO, drew the 

sketch map. 
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That on completion of investigation he has submitted the CS. 

Ext.1 is the seizure list. 

Ext.1(3) is his signature. 

 

During cross-examination PW.4 deposed that accused was apprehended 

by the then SDPO, Maibang along with 43 AR. 

That seized articles were recovered by them & brought to the PS & 

thereafter he has seized the same. 

That he has recorded the statements of 2 FIR named victims. 

That no articles related to extortion or extremist organization relation 

documents has been received / recovered from the accused person. 

That there is no objectionable articles in & among the seized articles. 

PW.4 denied the fact that accused has no connection with extortion 

activities. 

PW.4 denied the fact that he has not properly investigated the case. 

 

11. On careful scrutiny of the record it is observed that prosecution case as 

alleged in the FIR is that on 23-06-2017 at 3:00 PM on an information 

provided by source about a person believed to be involved in extortion 

activities and having membership of the outfit NSCN (IM), named 

Ramkutlungbe Diame @ Along @ Ramjee, S/O- Late Ramraing Diame was 

apprehended at the National Highway under jurisdiction of Langting PS by 

a team under IPS Jayant Singh, SDPO, Maibang, Shri Nayanmoni Singha 

(OC Langting), 10 personnel of 43 Assam Rifles from Jatinga Company. 

The apprehended accused was taken to police station where on 

interrogation he revealed that he is a member of NSCN(IM) working in 

the residence of one David Sir of Jalukie who is a cabinet minister in self-

styled government of NSCN in Nagaland. He revealed that he had stolen 

arms (One AK-47) from NSCN camp and ran away with it and 

subsequently had joined the banned outfit NSCN (K) from where he was 

called back by Mr. David of Jalukie, Nagaland mentioned above. The 

apprehended accused further revealed following information about his 

extortion activities- 

g) That he successfully extorted Rs. 10,000/- form one Islam 

(businessmen) of Mahur. 

h) That he successfully extorted Rs. 5,000/- from one rice supplier of 

Mahur. 

i) That he successfully extorted Rs. 20,000/- from one Biplab Baidya 

(Joypur Thana) of Silchar. 

j) That he successfully extorted Rs. 10,000/- form one Road Contractor 

named Korben of Haflong who works in Mahur as well. 

k) That he successfully extorted Rs. 10,000/- form Paudaming (Executive 

Member) NCHAC. 

l) That he in the year 2010 was involved in holding one contractor 

captive in jungle as a part of an abduction of a contractor from 
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Tamenglong town from area around student colony of Tamenglong 

along with accomplices Paolin, Aangbe, Asabe, Suiba under command 

of one Auang. 

 

The prosecution side adduced the evidences of 4 PWs including 

the informant and the IO.  

On going through the evidence of PW.1 it is seen that he is not at 

all conversant with the alleged offence of extortion rather he 

narrated about the incident of certain kidnapping matter which 

is neither alleged nor has any connection with the case in hand. 

PW.1 further added during his cross examination that accused 

has not been connected with the kidnapping matter as stated by 

him in his examination in chief. PW.2 specifically stated that he 

does not remember anything about the occurrence. 

Only the informant who deposed as PW.3 corroborated the entire 

prosecution case as alleged in the FIR. However during the cross 

examination PW.3 admitted that at the time of search of the 

accused no document showing the accused to be member of 

NSCN has been recovered and also no articles related to 

extortion were recovered. 

In the FIR five individuals viz. one Islam (businessmen) of 

Mahur, one rice supplier of Mahur, one Biplab Baidya (Joypur 

Thana) of Silchar, one Road Contractor named Korben of Haflong 

who works in Mahur & Paudaming (Executive Member) NCHAC, 

were alleged to have been extorted by the accused which has 

been alleged to be disclosed by the accused himself during the 

interrogation but none of the above named persons were 

brought by Prosecution before the court to testify its 

correctness. 

At the time of investigation a few articles were seized vide 

Exhibit.1, but on perusing the content thereof nothing has been 

found which is even distantly indicative of having connection 

with alleged extortions. The IO also during his evidence 

admitted that there is no objectionable articles in and among the 

seized articles, although it is another issue that the seizure has 

not been duly proved against the accused person.  

 

Sole testimony of informant has remained uncorroborated by 

any PWs who deposed before the Court and also due to non 

procurement of the attendance of PWs/alleged victim. 

 

Thus on consideration of the materials available on the record, it 

is found that the prosecution has failed to prove the guilt of the 

accused Ramkutlungbe Diame @ Along @ Ramjee as alleged U/S. 

386 of IPC beyond reasonable doubt.  
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12. Thus the accused Ramkutlungbe Diame @ Along @ Ramjee is acquitted 

from the charges of offence punishable under section U/S. 386 of IPC and 

is set at liberty forthwith. 

 

Bail bond shall remain in force for next 6 months. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 8th day of May, 2019. 

 

 

 (Dictated by) 

Jafar Md. Azizul Karim Tapadar 

S.D.J.M., Dima Hasao                 Jafar Md. Azizul Karim Tapadar 

                                                                Sub-Divisional Judicial Magistrate, Dima Hasao. 
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APPENDIX 

 

1. Witness for Prosecution 

1. PW.1, HC Moni Kanta Singha  

2. PW.2, UBC Anwar Hussain  

3. PW.3, Jayanta Singh, the informant & 

4. PW.4, SI Sanjeeb Terang, the I/O  

 

2. Witness for Defence 

NIL 

 

3. Court Witnesses 

NIL 

 

4. Prosecution Exhibits 

1. Ext.1 is the Seizure List. 

2. Ext.1(1) is the signature of HC Moni Kanta Singha. 

3. Ext.1(2) is the signature of UBC Anwar Hussain. 

4. Ext.1(3) is the signature of SI Sanjeeb Terang, the I/O. 

5. Ext.2 is the FIR.  

6. Ext.2(1) is the signature of Jayanta Singh, the informant. 

  

 

5. Defence Exhibits 

NIL 

 

6. Court Exhibits 

NIL 

 

 

               Jafar Md. Azizul Karim Tapadar 

                                                                Sub-Divisional Judicial Magistrate, Dima Hasao. 
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     ORDER 

Date:  

08/05/19 Accused person is present. 

In light of the above discussion, observation, and the reasons, 

conclusion drawn in the judgment is that, prosecution has failed to 

prove the guilt of the accused Ramkutlungbe Diame @ Along @ 

Ramjee as alleged U/S. 386 of IPC beyond reasonable doubt.  

 

Thus the accused Ramkutlungbe Diame @ Along @ Ramjee is 

acquitted from the charges of offence punishable under section U/S. 

386 of IPC and is set at liberty forthwith. 

 

Bail bond shall remain in force for next 6 months. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 8th day of May, 2019. 

 

Case is disposed of accordingly.                   

               

 

                           S.D.J.M. 

 

 

 

 

 

 

 

 

 

 


